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Abrogation of the Constitution (42nd 
Amendment) Act

32. SHRI BASHIR AHMAD:
SHRI HUKMDEO NARAIN 

YADAV:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased
to state:

(a) what steps Government propose 
to take to make ineffective or abrogate 
the Constitution (42 nd Amendment) 
Act and restore the fundamental rights 
guaranteed to the citizens under the 
Constitution and to restore the Inde
pendence of Judiciary; and

(b) whether Government propose to 
appoint a Committee to review the 
nppoinlment of committee Judges?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Government 
will place before Parliament a com
prehensive Bill to amend appropriately 
tho Constitution of India.

(b) No, Sir.
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